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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCIT AT PUNE
EXECUTION APPLICATION NO 06 OF 2023
IN
ORIGINAL APPLICATION NO 117 OF 2017

DILEEP B. NEVATIA +.APPLICANT

Versus

THE MOTOR VEHICLE DEPARTMENT
AND OTHERS +RESPONDENT

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO 1
i.e TRANSPORT COMMISSIONER

I, Dr. Ajit Balkrishna Shinde, age 57 working as

Regional Transport Officer having an office at Regional

Transport Office, 39, Dr.Ambedkar Road, Near Sangam

Bridge, Pune-411001, do hereby state on solemn affirmation as

under:

P



I say that I have gone through the Exceution Application
and have understood the contents therein as well as the
reliefs which are sought from this Hon’ble Tribunal. I
have been authorised to file the present Affidavit on
behalf of the Transport Commissioner office. I say that I
am well aware about the merits of the matter as well as
the proceedings adopted by the Transport Department
pertaining to the subject matter which have been raised in
the present Execution Application. I say and submit that I
am filing the present Affidavit on the basis of the records
available in the office in pursuance with the Order passed
by this Hon’ble Tribunal 05.07.2023. I say that nothing
contained in the Appeal shall be deemed to be admitted
merely for want of a specific traverse. Respondent
reserves its right to file a further detailed affidavit if so
advised.

At the outset, I say and submit that Applicant had filed an
Original Application 117 of 2017 for dircctions on
respondents to ensure strict compliance with Rule 115 (7)
of the Central Motor Vehicles Rules, 1989, and that only
vehicles that carry valid “Pollution under Control” (PUC)

certificate issued by the authorized agency are permitted



to ply in the State of Maharashtra. I say and submit that
the Hon’ble Tribunal issued a final order in the said OA
No 117 of 2017 on 25.06.2020. A copy of the said Order is
already annexed by the Applicant in the said Execution
Application as Annexure A-1

[ say and submit that Rule 115 (7) of Central Motor
Vehicles Rules, 1989 provides that after the expiry ol a
period of one year from the date on which the motor
vehicle was first registered every such vehicle shall carry a
valid “Pollution under control” certificate issued by an
agency authorized for the purpose by the State
Government. The validity of the certificate shall be for
one year for the motor vehicles complying with Bharat
Stage IV and VI pollution norms and for other vehicles
validity is for six months. I further say and submit that
the said rule also provides that such PUC certificate shall
always be carried in the vehicle and produced on demand
by the officers referred to in sub-rule 1 of rule 116.

I say and submit that Regional / Decputy Reglonal
Transport Offices have granted licences to PUC Centres in
their respective jurisdiction as per Rules prescribed by the

Transport Commissioner Office from time to time. T say
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and submit that the valid authorised PUC Centre List is

available on website of www.Parivahan.gov.in which is

maintained by the Ministry of Road Transport and
Highways , Govt of India. I say and submit that these
Authorised PUC Centres are conducting tests of emission
of smoke, vapour, etc. from the motor vehicles as per
provisions of the Motor Vehicles Act, 1988, and Rules
made there under.

In compliance with the clause 16 (1) of the Order dated
25.06.2020 passed by the Hon’ble Tribunal I say and
submit that the regular checking of PUC certificates as
per provisions of law is conducted by the flying squads of
the Regional / Deputy Regional Transport Offices. I say
and submit that the action under section 115 read with
190 (2) of the Motor Vehicles Act is initiated against the
defaulters, so as to prevent air pollution due to motor
vehicles. Further if Owner / Driver of the Motor Vehicle
failed to produce a PUC certificate at the time of checking
or within 7 days from the issuance of the checking report
the action under Section 115 read with Section 177 of the
Motor vehicles Act, 1988 is initiated against the Owner/

driver of the Vehicle.



6.

The action taken as per Motor Vehicles Act, 1988

and rules made thercunder is as below-

'Sr | Year 'No of No of CF
No Vehicles | vehicles z recovered |
Checked Detected
!_i_ 2020-21 | 208851 54200 | 23503402
P D - 7! 2021.—22 | i 225988 [ 54961 38506604
3 2022-23 290{2:37_“ i73345 | 82157900

In compliance with the clause 16 (2) of the Order dated
25.06.2020 passed by the Hon’ble Tribunal I say and
submit that as per notification No GSR 196 (e) dated
28.02.2018 the Central Government has amended the
Rule 115 (2) by which provision for uploading vehicle
emission result during testing for in use vehicles are
required to be electronically updated on Central Vahan
data-based. I say and submit that the said provision is in
force in the State of Maharashta w.c.f 01.04.2019, to give
effect to the provisions the Transport Commissioner
office has issued Circular dated 20.03.2019. A copy of the
Circular dated 20.03.2019 issued by the Transport

Commissioner office is hereby annexed and marked as

Exhibit-1.
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In compliance with the clause 16 (3) and (4) of the Order
dated 25.06.2020 passed by the Hon’ble Tribunal, T say
and submit that the Transport Commissioner’s office has
issued SOP for the PUC centre which is implemented
from Sep, 2022. A copy of the said SOP is hereby annexed
and marked as Exhibit-.2. I say and submit that in
clause 11 of the said SOP the provision of surprise
inspection at least once a year is made to ensure proper
working of the Centre. 1 say and submit that the
Transport Commissioner’s office has issued a circular to
all Regional / Deputy Regional Transport officers to
conduct surprise inspection of PUC Cenlres  on
13.07.2023. A copy of the said circular dated 13.07.2023
is hereby annexed and marked as Exhibit-3. In the said
circular it is instructed to all Regional / Deputy Regional
Transport Officers to conduct special checking of PUC
centre in the State of Maharashtra for the period
17.07.2023 to 07.08.2023.

In compliance with the clause 16 (5) of the Order dated
25.06.2020 passed by the Hon'ble Tribunal T say and
submit that noting of Insurance is done automatically on

the Vahan System. I say and submit that the isste of



10.

updating the vehicle details related to the insurance of
new vehicles as well as renewal of the insurance policy of
old vehicles on VAHAN 4.0 system is being handled by
the Insurance Information Bureau of India (I1B).
In compliance with the clause 16 (6) of the Order dated
25.06.2020 passed by the Hon’ble Tribunal, T say and
submit that as per amended provisions of Rule 115(2) of
the Central Motor Vehicles Rules, 1989 emission result
during testing of vchicles are updated clectronically on
Central Vahan data-based.
In compliance with the clause 16 (7) and 16 (8) of the
Order dated 25.06.2020 passed by the Ilon’ble Tribunal,
I say and submit that the authorization to conduct a
pollution test of the vehicles is granted by the respective
Regional Transport Offices as per guidelines issued by
the Transport Commissioner’s office. I say and submit
that Online PUC programme is made such way that
without valid calibration certificate respective PUC
Centre cannot issuc a PUC certificate to the Vehicle.

I say and submit that it is obscrved by Transport
Commissioner’s office that the functioning of the PUC

test centres is required to be properly regulated and

Iy



11.

controlled. Hence, a draft of SOP is prepared and
submitied to the Government of Maharashtra. Further
Government of Maharashtra vide its letter dated
23.09.2022 has approved the said SOP for the PUC
centres. [ say and submit that the said SOP regulates
and controls PUC testing centres in the State of
Maharashtra which provides every aspect regarding the
license, further the said SOP provides for uniformity in
the State of Maharashtra.

In compliance with the clause 16 (9) and 16 (10) of the
Order dated 25.06.2020 passed by the Hon’ble Tribunal,
I say and submit that as per provisions of Rule 116 of the
Central Motor Vehicles Rules, 1989 measurement for
compliance of provisions of sub-rule (2) of Rule 115 shall
be carried out using the instrument type approved 1n
accordance with AIS 137, by the testing agency referred
in Rule 126 or by the National Environmental
Engineering Research Institute, Nagpur. I further say
and submit that online PUC data on the Vahan database
is updated in real-time in the State of Maharashtra. Also,
regular PUC checks are conducted by the flying squads

in the State of Maharashtra.



12. Isay and submit that the averments of the Applicant that

there is no change in the ecarlier testing and reporting
method is denied. I say and submit that as per provisions
of Rule 116 of the Central Motor Vehicles Rules, 1989
measurement for compliance of provisions of sub-rule
(2) of Rule 115 shall be carried out using the instrument
type approved in accordance with AIS 137, by the testing
agency referred in Rule 126 of the Central Motor
Vehicles Rules, 1989 or by the National Environmental
Engineering Research Institute, Nagpur. I further say
and submit that all data of the PUC centre is made

online as per the Notification of the Central Government

and PUC centre renewal is also madc online.
that at the time of the

[ say and submit
renewal of the PUC centre, Instrument calibration, and

Annual Maintenance Contract (AMC) is checked by the

Motor Vehicles Inspector.
13. I say and submit that it is fact on record that the

Applicant has made an application dated 16.11.2022
under the Right to Information Act, 2005 to furnish
information in respect of compliance by the Transport

Department in respect to Order dated 25.06.2020



passed by the Ion’ble Tribunal and Public Information
Officer has issued reply vide letter dated 12.12.2022.
which is already annexed by the Applicant.

I say and submit that as per provisions of Motor Vchicles
Act, 1988 and rules made thereunder it is the duty of
every Owner / Driver of the Vehicle 1o obtain a PUC
certificate as per provisions of Rule 115 of the Central
Motor Vehicles Rules, 1989. I say and submit that the
Transport Department is regularly conducting checking
and punishing offenders as per provisions of law. It is
submitted that the checking of vehicles on the road is a
continuous task and the Respondent Authority is
conducting regular checking on the road.

In view of the facts and circumstances mentioned
above the Transport Department has complied the Order
dated 25.06.2020 passed by the Hon’ble Tribunal in OA
117 / 2017. Hence it is prayed that the present

Application may be dismissed in the interest of justice.

e

Hence this Affidavit.

Place- Pune (Dr. Ajit B. Shinde)
Date - 2.¢ / o7 [z025% Regional Transport Officer,

Pune



Prast Disteiet Government Pleader

VERIFICATION
I, Dr. Ajit Balkrishna Shinde, age 57 working as
Regional Transport Officer having an office at Regional
Transport Office, 39, Dr.Ambedkar Road, Near Sangam
Bridge, Punc-411001. do hercby state on the solemn
affirmation that whatever is stated above is true and correct to
the best of my knowledge and based upon the information

derived from the official record available to me.

Solemnly affirmed at Pune

Dated 28]0%202 M’ﬁ,

(Dr. Ajit B. Shinde)
Regional Transport Officer,
Pune.

Drafted and Settled by

e

(Q S.SG\Q'P{ )

Pune
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TCO/MDesk2B/CR4/0617/2017 0. N6 3754
Transport Commissioners Office,

P . th
Administrative Bldg, 4™ Floor,

v o

Date : 20 March 2019

To,
All Regional Transport Officers

All Dy Regional Transport Officers

.

Subjeet :- Regarding computerization of Air Pollution Inspection System in
Maharashtra State as per notification issued by Union Ministry of Roads
and Road Transport Highways.

Reference :- Notification of Ministry of Road Tmnsport and Highways bearing no.
G.S.R.327 (E); dated 6th June, 2018.
ne 1/,

By amending sub-rule (2) clause (II) of rule 115 of the Central Motor Vehicles Act,
1989, the Central Government has ordered that the process of inspection of vehicles by air
poliution ceniers be recorded eiecironicaily and oniine in the State Motor Vehicle Regisiration
Record or the Central Gator Vehicle Record. .

From dated 01.04.2019, it has been made mandatory to update the data of vehicies
registered in Maharashtra by the Air Pollution Control Center on the computerized vehicle
system through online mode. We have already taken action at our level as per the notification
referred to....

A new system has been developed by the National Notification Center (NIC), Pune
for the said system. How should the air pollution control plant operator use this system? How
Motor Vehicle Inspector Regional Transport Officer to give approval online, after giving
online approval the said center director will create their separate password and from that time
how will record the results of air pollution certificate of vehicles coming for inspection through
their centers in the vehicle system. is coming

You are directed to hold an urgent meeting of the Air Pollution Control Centers
operating in your jurisdiction. (On pilot basis, at least two centers in our jurisdiction agree to
register in the data vehicie system online from $1.64.2619. Five office heads shouid submit a

certificate and the compliance report should be submitted by this office by 31.03.2019.

{Shekhar Channe) LA.S.
Transport Commissioner,
Maharashtra State, Mumbai

1 Notification of Ministry of Road Transport and Highways bearing No. GSR 527(E)

dated 06" June 2018
2. SOP developed by NIC. (Pages 1 to 17)
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- v e s PR . T QR
Home {Transport) Department, 2™ Floor,
Madam Kama Road, Hutatma Rajguru Chowk,

Mantralaya, Mumbai-400032

No.MVR-0122/Pra.Kra.01/Para-2 Dated 23.09.2022

1o,

Transport Commissioner
Maharashtra State,
Mumbai.

Sub : Standard Operating Procedure (SOP) laid down for terms and conditions to
be issued for regulating Air Pollution Control Center
Ref : Your No.Pakaa/Ka-2B/Nasti No.30/2021/J.No.8544, dt.27. Letter
dated 27.07.2022

Pursuant to the propoesai submitied vide ithe letier referred io above, it is hereby
notified that vide Central Government circular dated 06.07.2017 as amended in sub-rule 7 of
Ruie 115 of the Ceniral Motor Vehicles Ruldes, 1989, the conditions tv be issued for regulaiing
Air Pollution Control Centers and Standard Operating Procedure (SOP) prescribed for the

condition is being approved as per Annexure-A attached herewith.

(B.G.Thakur)
Desk Officer, Home (Transport)

Encl : Anpnexure-A

CC:

C:\Users\Admin\Downloads\Court Case annesure NGT.doc



CONDITIONS GOVERNING GRANT AND OPERATION Of
AUTHORIZED POLI UTION UNDER CONTROL (PUC) TEST CENTERS.

1.For the purpeses of this SOP,
(a] "Center’ means a Poilution Testing Center.

(b: "Licence” means a document. issued to the Pollution lesting Center, authorising it for
conducting the test of emission of motor vehicles and issue of Pollutions Under Conirol

Censiiicaie or Poliution Under Control Rejeciion Slip, whichever is applicabic.

f¢y "Licensing Authority” means the concerned Deputy Regional Transport Office or Regomal
I'ransport Officer of the area in which the Center is situated.

(d) “Pollution Under Contrel Certificate™ means a Certificate referred to in sub - rule (2) ot rule
|13 of the Centrai Motor Vehicies Rules. 1989, issued in Foiim 35.

(e) "Poliution Under Control Rejection Slip" means a Certificate referred to in sub-rule (2
suie 1135 of Central Motor Vehicles Rules, 1989, issued in Form 59-A.

2. Application for grant of license to establish the “Pollution Testing Center™.

The application for establishment of the pollution testing center shall be made i ihe

{h
ticensing authority in ‘form PTCA®
{2) The application for grant of licence shali be accompanied by the fee specified in clause

7(1) as specified below.

3.Procedure for the grant of license to establish ‘Pollution Testing Center':-

The licensing authority shall, when considering an application for the grant of Leenve.
have regard to the following matters. namely :-

{aj The appmam and the staff employed by him for measuring emission fevel are of - woed

‘w1 The financial resources of the owner of the Center are sulticient to provide for its

continued maintenance.

¢ The premises where the Center 13 nraposed to be established is ¢ cither owned by the
£ e Prein Wiic HETOE Ot 3 £ L I ‘
ar hired through a registered agreement with the owner  fu

ate space 10 aeee smmodate at least ope heavy motor v ehicle for
3 fion

inn or hindrance 1o the cibier roud 5o, icisdn

applicant or is waken on lease

minimum tive years and has adequ
conducting test. without causing  any TRttty

traific.

P4 thalts
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6. Issue of the duplicate licence :

AT = o . .
i1 al any hime o8 Or T i
; o s a;iCtj‘nL granied or renewed under these rules is lost, desiroved. mutilated
soiled or defaced. the hol " s liaan. 5 be 6 T ‘
‘ 10ider of the ficence shall forthwith intimate the licensing authority

S ESIRER 0 Gie satd authority, for o duplicate licence  in form

E cel ; 1cati i > e
(2) On receipt of an application in form "PTCLDA® along with the fees as specified in clanse

730 thie ficensing authority } Somnes il cn . . o SR
1_1 i :tmz.; wtherity shall issue duplicaic licence clearly marked as ' DUPLICATE
(30 I after issuance of the dup! I

le licence, the original iicence is found. the same shall be
surrendered forthwith te the Heensing authoin

Ce

7. Fees -

Voo 3 s - ] 3 x4 3 §
Thie fees for the grant, renewal and duplicate of the licence issued to the pollution
testing center shall be as specified in the table below-

S TABLE
Sr. | Purpose Amount Ciause
NO
K - Grant & renewal of licence to a pollution testing center. | Rs. 5000/- 22y 51y
2 Renewa! of licence. if the application for the same was | Rs. 6000/~ 5(2)
' not made within the time specified.
3 Issuance of duplicate licence. Rs. 1000/~ L 6(2) I

8. Conditions to be observed by the holder of the license :

( 1; The holder of the licence granted under clause 3 shall,
() enier into an Annual Maintenance Contract for maintenance, repairs and calibration of the
equipment either with the squipment manufacturer or an agency authorised hy the manutacturer
W ith-u hich the holder of the licence has entered into an agreement with.

(b) get the equipment calibrated as shown below:

(i1 for petro! vehicles afler every 1000 tests or three months whichever is earlier &
vicles, after every 1000 tests or three months, whichever is earlier.
ises onen for inspection by any officer of and above ihe sk of Assistant

mnit
< and make available all the records and cquipments maintained wl

(ii) for diesel vel

{Cj Keep the premy

..
]
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=
ey
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(d) charge fee only as prescribec under clause 9 below, |
{¢) not shift the Center from the premises meniioned in licence without the prior approval in
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(2 display the Ticense in original wssucd b the heensing authority at o prominenst place i (
al e 1 i {8 1 Lhe

Lot e

L e
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applicant shall not charge fees tor the test

(v the hoider o cense shai aiso Lm’.‘\i‘n_\ st all dsectivns & ‘-__‘.i::ucii-‘;;\. Issud irom tme

time by Transport Commissioney for smooth and cfticient functioning of the Center,

o~

9. Fee for testing and issmng Pollution Under Conwrol Certificaic or Poltuiion Under

Control Rejection Slip certificaie.

Fhe Pollation Test Cenier operator shall fevy and recover a tee as spaeified from time to

time hy the Transport Commissioner by an administrative order for carrying out the tost of

olation of a vehicie and display the samc prominentiy, ~
14, Te af Polution Lovel of motor vehicles apd ssning of Pollution Under Central
Certificate or Pollution Under Control - Rejection Slip
(13 On pavinent of the fees preseribed as per clause above, the Poiiution Testing Ceuter shuii
conduct the test for measuring the Pollution feveis as prescribed in ru'e 113 of Central Moter
Vobicle Riules, 1989 on the computerized pollution test sting machine havirg facility to capture
imace of the registration number plate on the Certificate with heip of digital camera and issue the
print out of Peliution Linder Control Certificare in form 39 of the Centre! Motor Vehicle Rules,
1oR0 if the motor vehicle complies with the provisioi of seberuie (2 of wae 115 of Ceatial
Nator Vehicle Rules. 1989, or shall issue the Pollution Under Control Rejection Slip in form
204 of the {_‘emrai Motor Vohicle Rules. 1986 if the vehicle does rot comply with the
provisions of sub rule (2) of rule 113 of Ceatrai Motor Vehicle Ruies, 1985 @

..... A ks ol
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<frall be as prcscnbcd under Ceniral Motor Veiricle Rules. 1989.

11. Inspection of the center.

* % 1 ¢ = - P s wig R i Y, e P 5 FTY pa baane
Phe Licensing A uinionity Siii cidue SUITH 0 el 0 cnsdre proper working of the Centdl
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12. Powner of licensing autiiority to suspend or revoke the liconse:

(11 The licensing authority may by erder in writing suspend the freense granted-ren
anpsinnces and tor the pesiod s shown heiow

tese Tuics 11 L Gty

(q, TFailed to maintain the testing equipment in good and proper condition 30 days
(x g L :
o ianied to ealibrmethe couinment oy spectfied in clanse 8{5) 1 30 davs

crpithe hant
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i2} The licensing authority mav ko .. - .
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fb} !%?UCd the Pollution under Control Cey rtificate by fraud or m:<rup1usu1 ation.
{c) Violated any other conditions prescrihed by (he
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Provid o N
ovided further that the L icensing Amlmntv shall also lodge a police complaint in the case
of issuance of PUC cestificate by fraud or misreprescntation.

L3 '-‘x*‘ae—* e license is sug salf o S s I : S o
‘_a;. W iere e license is ‘.prend'\_.’i of revored under sub-clause (2), the license afonyg with ihe
equipment shall be surrendered forthwith to the Licensing Authority, by the holder.

3. Appellate Authority:-
Any person aggrieved by an order of the Licensing Authority may appeal to the Joint

Lommissioner of Transport within thinty days from the date of receipt of the order appealed

I4. Conduct and hearing of appeals:-
(1) An appeal under this rule shall be preferred in duplicate in the torm of a memorandum

% e el [ S 3  tin R A R e Al B¥ee
selting forth concigely the grounds of eppeal sgainst the order 5f the licenging atithority and shall

be accompanied by a certified copy of the order appealed against and fee of Rs. 200/
0
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2% The apnel Hate anthoriiy after oivine an onnortunity o of bmpg heard and afior -
2} netl ! after giving an opportunily o of bemng he NG afer suc

inguiry. if any as it may deem necessary. may confirm, vary or set aside the orders of tie
licensing authority and shali make an order accordingly.

15. Revision.

(1) The Transport Commissioner may, on application, call for and examine the record of any
order made by the Licersing Authority under these Rules and pass such order thereon as it or fie

¥ s
ided that no application under this Rule shall be entertained i it is not made within 4

-

“gne hundred and rwenty days from the date of the arder,
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Covernment of Maharashtra

Transport Commissioners Office,
5™ Floor, Fountain, MTNL Building, MG Road, Fort, Mumbai-400001

Circular No.39/TC/PUC/1216/CR-1/D-2(B) O.No.8136 Date 13.07.2023

TC/D-2B/2(12)A/PUC/0512/0.No.17197 Date 22.09.2014
TC/D-2B/2(12)A/PUC/0512/0.No.19611 Date 05.12.2016

Z ns AanAan
- ’ FEs

[P % e x
SU0.LUY

Hen’bic NGT Order No. 21772617 dated 2
TC/D-2B/File No0.30/2021/0.N0.4891 Date 27.04.2022
TC/MD-2B/File No0.30/2021/0.No.12431 Date 16.11.2022

Circular

According to the provisions of Rules 115 and 116 of the Central Motor Vehicles
Rules, 1989, provision has been made for air pollution inspection of the vehicle by an approved

air pollution inspection center and issuance of certificate to the vehicle.

2. Hon. High Court, Bombay in Writ Petition no. 1762 / 1999 directed various departments
vide its decision dated 15.12.1999 to curb air pollution by taking action against polluting

vehicles.

3. Writ Petition No. As per the order passed in 1762/1999, more than cight years oid NG in
Mumbai city. and LPG Use of transport vehicle running on conventional fuel other than fuel is
prohibited. Hon. According fo the suid order of the High Court, the regional transport offices

of Mumbai city should take necessary action.

4. As the number of vechicles in the state is Increasing day by day, the amount of
caused by vehicles is increasing. Complaints about this are frequently received. In order to
curb the increasing vehicular pollution, all Regional Transport OGfficers/ Deputy Regional
Transport Officers are advised to conduct regular pollution checks of vehicles through border
inspection stations through their subordinate Pollution Control Team/Air Velocity Team and

submit compliance report Form-A and Form-B. should be submitted to this office every

month.
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~fe

&, Referonce Ngo, issued

d to regulate air pollution conters. 05 as per Standard Operating

Procedure (SOP) should be implemented.

1.

The following items should be included in the office vehicle pollution inspection.

PUC during all office work related to vehicle. The certificate should be checked.

Physical inspection of vehicles arriving at the time of renewal of Vehicle Certificate
of Competence should be done by Motor Vehicle Inspectors through Pollution Control
Inspection Machine available in your office. If the certification of the pollution control
device has expired, the device should be certified by the manufacturer. Also poliution
controllf the inspection machines are not available to the office, the office should be
informed immediatcly.

Motor Vehicles Act on vehicles found guilty during inspection while conducting
poliution conirel inspections Action should be taken as per Seclivan 198 {2) of 1988.
Action reports are not received on time. They should be submitted to this office on time.

AR fixed and mobile PUCs in your arca of operation. Inspection Control Conters
should be inspected unannounced by the subordinate authority. Also some test cases
should be dune o check whether pollution control certificate is issued without vehicle
inspection. If such malpractices are found, a criminal case should be registered against
the concerned Cenier Director and staff and the issued Standard Gperating Procedure
(SOP) point no. 12, necessary action should be taken. It should be noted that this
campaign will be reviewed in the upcoming PMR meeting.

CNG LPG Hydro testing of cylinders of fuel powered vehicles every three years is
necessary. Competency certificate of hydro testing of cylinders from a recognized
organization in this regard To be ensured at the time of renewal. Apart from that, the
certificate of fitness of the vehicle should not be renewed. Also, while checking the
vehicle on the road, the validity of the hydro test should be checked and if the hydro
test is not valid, the certificate of suitability of the vehicle should be canceled for the

period till the certificate of validation of the cylinder hydro test is submitted.

Vehicles should be checked regularly for pollution.

P.U.C. At the time of inspection of the conters the follswing points shou
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1. Name, Address and License Number of Center Holdors:
2. As per the computerized records relating to the permission issued to the Centre,

PUC. Check number of devices, computer, camera and network connectivity or not.
3. Upgradation of devices is done or not.

4. Information of machine handling personnel present at the center is on record or

not, ((SOP) Rule No. 3(c))

P.U.C. Ensure thai machines are calibraied and annual mainienance contracis are

W

valid.

P.U.C. It should be ensured {hai the inspective machine and prianfer are in good

P\

condition by checking the actual vehicle.

As per Rule No. 88 in Standard Operating Procedure (SOP) PUC. Ensurc

=

center is following or how.
8. REFERENCE NOG. §4 issued under P.U.C, Wheiher or not a higher rate is being

charged than the trial rate Deposit should be made.

9 Rejection Slip has been issued under Modei No. 5% (4 of the Central Motor Vehicle
Rules, 1989 by the Director as per Rule No. 10 of the Standard Operating Procedure
(SOP) or number of previous 06 months if any.

10. Information on whether or not surprise inspection once a year has been conducted
previously as per Rule 11 of Standard Operating Procedure (SOP).

11.  P.U.C. Illegal PUC from inspection center. If found to be issuing certificates,
criminal action should be taken against the center director and staff. Standard
Operating Procedure (SOP) Rule No. Necessary action should be taken under 12 The
inspecting officer should submit the form and fill it to the concerned Regional
Transport Office.

The said P.U.C. The inspection of the center shouid be compieted from 17.07.2023
to 07.08.2023. Combined report of concerned regional transport officer and subordinate office

dated 14.08. It should be submitted to this office by 2023.

(Vivek Bhimanwar)
Transport Commissioner
Maharashtra State, Mumbai

To,
All RTO / Dy.RTO, Maharashtra State / All Border Check Post Officer.
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RTO/D

Y RTO OFFICE-

INSPECTION DATE —

DISTRICT -
Inspection of Air Pollution Testing Centre
SrNo | Inspection matters Feedback
1 PUC CENTRE NAME
4 Owner Name
3 Full Name
- P.U.C. Center (Fixed/ Mobile):
(Complying Rule 3 (c) of Standard Operating
Procedure (SOP) in case of tixed PUC or how/details
of all valid documents of vehicle in case of mobile
BLIC.]
3 License number and legality:
6 Pollution Check Machine (Petrol/Diesel):
7 Manufacturer's Name, Model and Number of Air
Pollution Monitor:
8 Air Pollution Monitoring Instruments (ARAI)
approved or not:
9 Air Pollution Monitoring Instruments (ARAI)
upgraded or not
10
11 Puc machine calibration validity
12 PUC machine AMC Validity
13 | Whether PUC machine & Printer workuiné ormot |
14 As per Rule No. 08 in the Standard Operating

Procedure (SOP) whether owner of PUC centre




worked or not

15

P. U.C. Being charged more than the trial rate or how

16

Rejection under Model No. 59 (A) of the Central
Motor Vehicle Rules, 1989 by the Central Manager
under Rule No. 10 of the Standard Operating
Procedure (SOP). Slip issued or how : (Number of

last 06 months if any)

17

As per Rule No. 11 in the Standard Operating
Procedure (SOP) earlier once a year suddenly the said
PUC. DETAILS OF TEST CASES CONDUCTED
ON WHETHER THE CENTER IS INSPECTED OR
HOW: Whether pollution control certificate is issued

without vehicle inspection:

18

Whether without test PUC certificate issued or not,

details of such cases

Signature of Inspecting Officer

Designation

Name of the Office



